C. A No. 7303-7306 OF 200

| TEM No. 3 Court No. 10 SECTION 111

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A Nos.9-12 in
Civil Appeal No.7303-7306/2000

COMWNR. OF CUSTOVS, NEW DELHI Appel | ant (s)
VERSUS
M'S. PARASRAMPURI A SYNTHETI CS LTD. Respondent (s)

( For directions )
Date : 14/01/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE U.C. BANERJEE
HON BLE MR JUSTI CE BRI JESH KUVAR

For Appellant (s) M. K N Raval, ASG
M. K Swam, Adv.
M

B. Krishna Prasad, Adv.

For Respondent (s) M. Ashok H. Desai, Sr.Adv.
M. V. Lakshm kumaran, Adv.
M. V. Bal achandran, Adv.

UPON hearing counsel the Court made the follow ng
ORDER

W are unable to entertain these petitions
since the sanme, in our view, anpbunts to a review of the
or der. Instead of filing a review, the applicant has
chosen to file applications for directions. These
applications, are, therefore, dismssed. This order of
di smissal, however, would not prevent the applicant
from applying afresh in accordance with [ aw as he may
be advised. Interlocutory applications stand di sposed
of accordingly.
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(K. K. Chaw a) (D.D. Jindal)
Court Master Assi stant Registrar



